{N THE NATIONAL COMPANY LAW TRIBUNAL,
CHANDIGARH BENCH, CHANDIGARH.

CA No. 11472017
IN
CP {IB} No.6/ChdiCHD2017
In the matter of

M/s Hind Motars india Ltd. .....Petitioner

FPresent: Mr.Rakesh Bhatia, Advocate for petitioner.

This file is taken up today on filing CA No.114/2017 by leamed
counsel on behalf of Mr. Ashish Mohan Gupta, the Promoter Director
of the petitioner-company for direction to Superintendent, Burail Jail,
Chandigarh for his production at the venue of meeting fixed by the
Resclution Professional. Case was admitted -and Insolvency
Resolution Professional was appointed. It is submitted that
Resolution Professional fixed meeting of Committes of Creditors on
11.082M17 at 1200 p.m. That meeting has been adjoumed for
29.08.2017. The notice of this application to Insolvency Resolution
Professionzl for his response for 24.08.2017. The counsel or
petitioner would infarm the Resolution Professional by sending email.
The registry will alse send notice by email to the Resolution
Professional along with copy of the application. The petitioner to file
extra copy of the petition. g s
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